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THE MINISTER OF S ~ _ TE IN 
THE DEPARTMENT OF CO L 
IN THE MINISTRY OF ENERGY 
(SHRI GARGI SHANKAR !VIISHRA) : 
(a) There is no new method adopted 
in the Barura wash ery o~ Bharat Cok-
ing Coal Limited The method adopt~ 
ed at Baroda is quite conv~ntlOnal. 

(b) Does not arise. 

(c) Does not arise. 

Lignite-B cd Thermal Plants in 
Rajasthan and Guja_at 

879. SHRI MADHAVRAO SCIN .. 
DIA: Will the Minister of E ERGY 
be pleased to state: 

(a) whether Government l1ave de-
'cided to set up two thermal power 
plants based on lignite, one in Bikaner 
district of Raj asthan and the fAher in 
'Kutch district of Gujarat; 

(b) what are the broad features ot 
the proposed plants; and 

(c) at what stage the. e propo~ l.S 

stand at present? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). 
The scheme for the installation of a 
lignite based thermal power st3.tirms 
in Kutch district of Gujarat compris· 
ing of two units of 60 MW ach was 
approved by the Planning Commission 
on 28th spt. 1979 at an estimated 
cost of Rs. 71.27 crores. The scheme 
is at present under execution. As 
per the latest assessment the contmi .. 
ssioning of these units is expected to 
be in June 1986 and Dec ., 1936. 

The scheme for the installation of 
lignite based thermal power station 
at Palana in Bikaner district , f Rajas~ 
than compri i'go of two units of 60 
MW each has heen techno-economi~ 

cally cleared by th~ Central ElectrI-
city Authority at an estimatf'd cost of 
Rs. 67.3 crores. The Central Electri-
ity Authority while according tech-

no-economic clearance to Pftla!la Ther-
mal Power Project has ·t!commended 
simultaneous sanction of the Palana 
Power Project and Palana Mining 

·Project. The first unit of 60 "f!.;rw at 
Palana Thermal Power Station is ex-
pected to be commissioned in 36 
months from the date of sanction and 
the second unit six months there fter, 
provided both the power project and 
the mining project are sanctioned 
and taken up simulaneously. 

This scheme is awaiting invest-
ment decision by the Planning Com-
mission. 

Information oliey for Information 
Media 

880. SImI AJIT KUMAR SAHA : 
Will the Minister of INFORMATION 
AND BROADCASTING be p eased to 
state: 

(a) whether there is any informa-
tion policy in all the information 
media; 

(b) if so, the details thereof; and 

(c) if not, the reasons ther~or? 

THE MINISTER FOR INFOnMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) to (c). Infor-
mation and Communication are re-
garded by the Government ~lS essen-
tial tools in the process of ,levelop-
ment. The r ole of information media, 
therefo "e , is to inform :lnd educate 
the people and to motivate them to 
participate in the national d~velop

ment activity as envisaged !n the F ive 
!Year Plans. The policy with regard 
to the information media thus reflects 
the country's development policy. 
However, the Government media h ave 
been issued guidelines as to how the 
publicity activity is to be under-
taken by each of the media 1 .. nits--All 
India Radio, Doordarshan Films Divi-
sion, Press Information Bureau. Direc-
torate of Advertising and Visual 
Publicity, Dte. of Field Publi:-ity, 
Dte. of Publications ' Division etc. The 
guidelines clearly indicate the priori-
ties in publiCity effort and the empha-
sis t o be given in publiCity progr3mme. 
The guidelines also highlight the need 
for objective, credible and onvincing 
presentation of the publiCity ."rog-
I1ammes with a view to ~onvincing 
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the people of the essential unity of 
this country as well as the need for 
unity of purpose in development 
efforts. 

Plan for Oil Sea,rcb in Calcutta, by 
ONGC 

881. SHRI TARIQ ANWAR: Wjll 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a ) whether it is a fact that the 
Oil and Natural Gas Commissio'1 has 
drawn up a long and expensive plan 

. to intensify oil hunt in Calcu tta, both 
on-shore and off-shore ; 

(b) whether it is also a £a(:t that 
earlier exploration has been done at 
places around Calcutta dty, but now 
the target is the city itself; ~nd 

(c) whether the drilling will affect 
the construction works on the tube 
railway'? 

THE MINISTER OF PETROLEUJ.\1, 
CHEMICALS AND FERTILIZERS 
(SHRI P. SHIV SHANKAR): .~G') The 
ONGC have drawn up a lO-year "on-
ceptual plan frame for ncc~lerated 
exploration and exploitation in all the 
sedimentary basins of India hr'h:-Jing 
West Bengal. 

(b) Exploration is being conducted 
~ throughout the Bengal basin, includ-

ing Calcutta city and its aeiJhbour-
hood. Detailed gravity mag;letic 
Surveys have been carried out in and 
around Calcutta city. It is also p ro-• posed to carry out vibroseis surveys 
to resolve (1'1 ' 1 co"flrm the broad 
"Calcutta Gravity High". 

(c) It is too early to say anyt hing 
at this stage, as the drilling 10cEitions 
would be decided only after results of 
the survey are available. 

Telegraph facilities in Laxmi Nagar 
Delhi 

882. SHRI TARIQ ANWAR: Will 
the Minister of COMMUNICA TIONS 
be pleased to state: 

(a) whether the Ministry of Com-
munications has reveived a rapresen-

tation from the Residents Welfare 
Association of Laxmi Nagar, Delhi; 
and 

(b) what action has been taken on 
the request of the Association for 
providing telegraph facilities in the 
area? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI YOGENDRA MAKA ... 
WANA): (a) Yes, Sir, Post Master 
General, Delhi had received a repre-
sentation on this subject. 

(b) Proposal for provision of tele-
graph facilities at Laxmi Nagar Po.st 
Office has been approved. 'I'he work 
is in progress and it is expected to be 
completed shortly. 

Violation of companies Act by MRTP 
Companies 

883. SHRI TARIQ ANWAR: WHI 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be oleased to 
state: 

(a) the name of the M.R.T.P. Com-
panies against whom action "nas been 
taken by the Company Affairs De-
partment for major and minor viola-
tions of the Companies Act, 1956 ; 

(b) section-wise details in caSe of 
major violations and the action taken 
against the companies; 

(c) is it a fact that a large 11 um oer 
of companies have either Bene ill 
appeal or have dragged on the cases 
to evade action taken by the Central 
Government; ¥d 

(d) how do these violations com-
pare with FEHA Companies (of com-
parable size) violations? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SERI 
JAGANNATH KAUSHAL): (a) to 
(d) Pl~osecution of companie violllt-
ing the prOVisions of the Companies 
Act is handled by a large number of 
Regist rars of Companies sprcaci 011 
over India. The total number of 
MRTP Companies including the 
dominant houses, is around 1600. In 




